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FINAL ORDER NO.       60341  of 2020 

 

 
DATE OF HEARING: 02.03.2020 

DATE OF DECISION: 02.03.2020 

 

 

PER DR.D.M. MISRA: 
 

 The appellant has opted for ‘Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019 and obtained discharge certificate. 

2. In view of this, the appeal is dismissed as deemed withdrawn. 

(Dictated and pronounced in the open court) 
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